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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 532/2022 

In the matter of : 

on a a Applicant 

Vs 

Govt. of NCT of Delhi .--... Respondent 

COMPLIANCE REPORT ON BEHALF OF DELHI POLLUTION 
CONTROL COMMITTEE IN TERMS OF THE ORDER PASSED 
BY THIS TRIBUNAL 

IT IS MOST RESPECTFULLY SHOWETH: 

That This Hon’ble Tribunal took up the above referred matter on 

17.04.2022 and was pleased to direct DPCC to serve notices to M/s Susheel 

Plastic, I-2142, DSITDC (Respondent Number-4) and M/s Sumit 

Enterprises, I-2155, DSIIDC, Narela Industrial Area, Delhi (Respondent 

Number-5). 

That, notices to be issued to respondent number 4 and 5 were received from 

the registry of this Hon’ble Tribunal on 26.04.2023 for serving them to the 

project proponents. 

The said notices have been e-mailed to both the units on 26.04.2023 and 

also delivered to respondent number 4 and 5 through special messenger on 

27.04.2023. Print out of the email served to Respondent Number 4 and 5 

are annexed herewith as Annexure- R-3/1 (Colly). Copy of the receipt of 

notice by Respondent number-4 and 5 are enclosed herewith as Annexure- 

R-3/ 2 (Colly). 
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That this Hon'ble Tribunal vide order dated 02.09.2022 taken the 

cognizance of the grievance of applicant which was regarding 

manufacturing of prohibited plastic carry bags by Respondent number 4 

and 5. In the grievance applicant has mentioned that, the owner of the 

factory has staked bags containing plastic granules in the front and 

prohibited plastic bags manufactured in the back portion. 

That in pursuance of the order dated 02.09.2022, a joint inspection of the 

site was carried out on 14.10.2022 by the representatives of DPCC, Delhi 

Police and SDM (Narela). Premises number I-2155 & 1-2142 are jointed 

& operated jointly. The inspections were carried out in presence of the 

representative of the units. During the inspection it was observed that: 

A. M/s Susheel Plastic, I-2142, DSIIDC, Narela Industrial Area. 

e Unit found operational and engaged in the activity of manufacturing 

of plastic carry bags less than 75 microns and manufacturing of 

plastic granules using scrap & plastic waste without washing 

activity. 

e Proper channelization for controlling the air pollution installed and 

found to be working properly. 

e One Tone of plastic carry bags (40 bags X 25 Kg) and less than 75 

microns were seized by the joint team and seized material was kept 

in custody of SDM (Narela). 

B. M/s Sumit Enterprises, I-2155, DSIIDC, Narela Industrial Area 

e Premises is used for warehousing and Trading of Dana/Plastic 

— _2 
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e Unit applied for getting Consent for the activity of reprocessing of 

the waste. 

Copies of the joint inspection reports dated 14.10.2022 are enclosed 

herewith as ANNEXURE-R-3/3 (COLLY). 

That DPCC has issued Show Cause Notices on 16.11.2022 for closure as 

well as imposition of Environmental Damages Charges amounting to Rs. 

9,00,000/- (Nine Lacs Only) against M/s Susheel Plastic (Responded No. 

4), as the unit was manufacturing plastic carry bags less than 75 microns. 

Copies of the Show Cause Notices are enclosed herewith as ANNEXURE- 

R-3/4 (Colly). 

That with regard to status of Consent to operate under Orange Category of 

M/s Susheel Plastic (Respondent No. 4), it is most respectfully submitted 

that the unit has applied for CTO under Orange Category on 03.08.2022 

for the activity of manufacturing of Plastic Dana and Plastic Bags. The said 

activity is categorized in 2 (b) category and decided by Consent 

Management Committee headed by Member Secretary. The unit has 

submitted undertaking for Manufacturing of PVC and Plastic carry bags as 

per norms permitted under Plastic Rules, 2016. The complete Consent 

applications with mandatory documents, are put up before CMC headed by 

Member Secretary. As per policy, no prior inspection is done to decide 

consent cases. The unit has submitted stack monitoring report carried out 

on 28.07.2022 which shows particulate matter and HCL mist and vapour 

within the prescribed limit. As per decision of Consent Management 

Committee held on 30.09.2022, Consent to Operate was granted for the 

activity of Plastic Dana and Plastic Bags on 06.10.2022. Thus, the Consent 

to Operate was granted on mane a on decision in CMC meeting 
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held on 30.09.2022 which was prior to date of inspection conducted on 

14.10.2022 by the joint team. 

Similarly, M/s Sumit Enterprises, (Respondent No. 5), engaged in 

Manufacturing of Reprocessed Granules (Using scrap as Raw Material) 

Without Washing has applied for Consent to operate under Orange 

Category on 12.07.2022. The case was put up before the Consent 

Management Committee on 26.08.2022 headed by Member Secretary, 

DPCC for deciding 2(b) cases. As per the decision of Consent Management 

Committee held on 26.08.2022, Consent to Operate under Orange Category 

was granted to M/s Sumit Enterprises on 29.08.2022 which was prior to 

inspection conducted on 14.10.2022 by the joint team. 

That M/s Susheel Plastic (Respondent no. 4) has submitted a letter dated 

28.11.2022 for closure of the manufacturing activity at premises number I- 

2142, and also surrendering all the related licenses of this address to the 

respective authorities including consent issued by DPCC. 

Subsequently, DPCC has inspected the premises on 06.12.2022 and again 

on 26.04.2023 with regard to the premise number I-2142 and I-2155, Narela 

Industrial Area. 

a. The premises/building found under demolition condition during 

inspection 

b. No industrial/production activity found being carried out during 

inspection. 

Inspection Reports as well as Geo tagged photographs of the premises at 

I-2142 & 2155, Narela Industrial Area are enclosed herewith at 

ANNEXURE-R-3/5. _ 
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10. 

11. 

As these units has permanently closed, therefore Consent to Establish and 

Consent to Operate of units namely M/s Susheel Plastic, I-2142, and M/s 

Sumit Enterprises, I-2155, has been revoked on 27.04.2023. 

The present status report may kindly be taken on record. 
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PInéxx ure— | CM)@ 

: RL mail CMC5 DPCC <dpec.cmeS@gmail.com> 

  

Regarding OA No. 532/2022 in the matter of "Rajveer vs Govt. of NCT Delhi" 
  

CMC5 DPCC <dpce.cme5@gmail.com> Wed, Apr 26, 2023 at 4:14 PM 
To: "susheeiplastic2022@gmail.com" <susheelplastic2022@gmail.com>, sumitenterprises2155@gmail.com 
Ce: urender Singh <singh.rdpc@gmail.com>, Mohammad Arif <arif4é30@ogmai.com>, dineshji 
<tegalcelidpec@gmail.com>, DPCC <msdpcc@nic.in>, judicial-ngt@gov.in 

Sir, 

This is in reference to Hon'ble NGT Order dated 17.04.2023 {Copy Enclosed), Notice No. NGT/Judicial/OA/532-2022/ 
{Copy Enciosed). 

in view of above, you are hereby requested to comply with the order of Hon'ble NGT dated 17.04.2023 in true letter and 
spirit and also to file reoly/response within 10 days. 

Piease acknowledge this email as soon as you get the mail. 

Thanks & Regards 

Consent Management Cell -V 

Delhi Pollution Control Committee, 

ist Floor, Vikas Bhawan-ll, 

Civil Lines, Delh|-1100s4 

3 attachments 

«4 NGT case O.A. no. 532, 2022.pdf 
= 660K 

«a4 Notice.pdf 
el 491K 

ij Notice for DPCC (1).pdf 
— 295K 
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DPCC 

      

Se 

aie aay 
Qe” 

DELHI POLLUTION CONTROL COMMITTEE: .y a } 

DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) ~e- LiFe 
STH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-G wa Neeseee 

visitusat: httyy/dpee delhigour mle tn h S Environment ; 

F. No, DPCC/ICMC-V/OA-532/2022/ S6-S F Dated:- Q ¢|o4|202r3 

To. 

M/s Sumeet Enterprises, 

1-2153 , DSUDC, 

Narela Industrial Area, 

Delhi-! 100+), 

Subject: rding Hon*ble NGT case OA No. 532/2022 in the matter “Rajveer V/s Govt. of NCT 0 

Delhi” 

This refers to Hon'ble NGT Order dated 17,04.2023 (Copy Enclosed), operative part of said order is as 

under: 

“ jn view of the averments in the applicution and-observations in the report of the Joint Committee, we 

consider it appropriate to have response of (}) Government of NCT of Delhi through Chief Secretary, 

Government of NCT of Dethi, (2) Deputy Commissioner, (North) Dethi, (3) DPCC, (4) the Projeet 

Proponent-M’s Susheel Plastic, 1-2142, DSUDC, Nearela Industrial Area, Deihi and (3) the Project 

Preponent-Mi/s Swnit Enterprises, 1-2155, DSIIDC, Narela Idustrial Area, Dethi, who stand impleaded-as 

respondents No | to 5”. 

“The Regisiry is directed to prepare and attach memo of parties to the application and issue notices to 

respondent No 1 to 3 requiring them to file their reply: / response within 10 days at judivial-ngt@gov.in 

preferably in the form of searchable PDF/QCR Supported PDF and not in the form of Image PDF." 

“Notice: be served on Project Proponents-Ms Sushee!l Plastic and M/s Sumit Enterprises through the 

Member Secretary, DPCC and for this purpose notices issued to the Project Proponents be. sent to the 

Member Secretary, DPCC by E-mail for getting service of the same effected of them and sending tis report 

inthis regard.” 

Notice No. NGTJudicial/OA/S32-2022/ received from Hon'ble NGT and Hon'ble NGT order 

dated 17.04.2023 are enclosed herewith for your perusal and necessary action. 

In view. of above, you are requested to comply with order of Hon’ble NGT dated 17.64.2023in 

true letter and spirit, The notices along with order have also been mailed to you on 26.04.2023. Please 

acknowledge as soon as you get the mail. ; 

This issues with the approval of competent authority, DPCC. 

Copy to: 

Master File, CMC-V 

a 
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No, NGT/Judieial/O A/S32-2022/ 

lo 

Member Secretary. 

Delhi Pollution Control Cominittee. 

Mahatina Gandhi Road. 

Pand T Colony, P-& T Colony. 

Civil Lines. Dethi, 110054, 

Email Address: msdpec.deihi@nic.in 

National Green Tribunal 
Faridkot House, Copernicus Marg. 

New Dethi-110001 

(é) 

“By Email” 

Dated: 24.04.2023 

Sub: Service of Notice dated 24.04.2023 to Respondents (R-4 & R-5 as per Notice copy 

enclosed) in Original Application No, 532/2022 titled “Rajveer Vs. Govt. of NCT of Dethi & 

Sir, 

Ors.”-reg. 

The aforesaid application was listed before the Hon'ble Tribunal on 17.04.2023, when the 
Hon ble Tribunal inter-alia passed the following order (reproduced relevant extracts only):- 

“6, Notice be served on Project Proponents- M/s Susheel Plastic and M/s Sumit 
Enterprises through the Member Secretary, DPCC and for this purpose notices 
issued to the Project Proponents be sent to the Member Secretary, DPCC by E- 
mail for getting service of the same effected on them and sending his report in 
this regard. 
7. List the matter for further consideration on 04.05.2023." 

In pursuance of the order dated 17.04.2023 passed by Hon‘ble Tribunal, notice dated 

24.04.2025. is enclosed with the request to serve the notice to Respondents (R-4 & R-5 as per 

Notice copy enclosed) and send the service report. 

Enel: As stated above. 

With regards 

Ea 
Consultant (Judicial), 

National Green Tribunal 

genie 

BRER is 
a ty 

Sf Bs 1 
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Y Fs 1 “BY EMAIL ” OY 

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

ORIGINAL APPLICATION NO. 332 OF 2022 

: RAJVEER Vs GOVT. OF NCT OF DELHI & ORS. 
o 

“1. Government of NCT of Dethi through Chief Secretary, 
Government of New Delhi, 
Delhi Secretariat, IP Estate. New Dethi-1 10002 

Email Address: esdelhi@nic.in (RESPONDENT NO.1) 
2. Deputy Commissioner, (North) Delhi 

Room No-!, DM Office Complex. Alipur.Delhi-1 10036 

lEmail: denorth@nic.in | (RESPONDENT NO,2) 

3. Delhi Pollution Control Committee. 

Mahatma Gandhi Read. °° 

P and T Colony, P&T Colony, 
Civil Lines, Dethi, 1 10054, 

Email Address: srscitdpec.delhi@nic,in/msdpee@nic.in (RESPONDENT NO.5) 

4. M/s Susheel Plastic 
(Project Proponent) 

  

[-2142, DSTIDC., Narela Industrial Area, Delhi (RESPONDENT NO4) 

5. M/s Sumit Enterprises 

(Project Proponent) 

1-2155, DSHIDC,. Narela Industrial Area. Dethi (RESPONDENT NO.5) 

NOTICE 
ds 

Whereas theabove titled Application was listed before the/Tribunal on 17.04.2023 (copy 
of ordér, petition and report. are enclosed). when the Tribunal inter-alia passed the following 
order (reproduced relevant extracts only)= 

“4. In view of the averménts in the application and observations in the report 
of the Joint Committee, we consider. it appropriate to have response of (i) 
Government of NCT of Delhi through Chief Secretary, Government of NCT 
of Delhi, (2) Deputy Commissioner, (North) Delhi, (3) DPCC, (4) the Project 
Proponent- M/s Susheel Plastic, 1-2142, DSITDC, Narela Industrial Area, 
Delhi und (5) the Project Proponent-M/s Sumit Enterprises, 2155, DSHDC, 
Narela Industrial Area, Dethi, who stand impleaded us respondents, No. 1 to 
5. 

5. The Registry is directed to prepare and attach memo of parties to the 
application and issue notices fo respondents No. 1 to 5 requiring them to file 
their reply/response within 10 days at judicial-ngt@gov.in preferably in the 
form of searchable PDF/OCR Supported PDF and not in the form of Image 
PDF. 

6. Notice be served on Project Proponents- M/s Susheel Plastic and M/s 
Sumit Enterprises throngh the Member Secretary, DPCC and for this 
purpose notices issued to the Project Proponents be sent to the Member 
Sceretary, DPCC by E-mail fer getting service of the same effected on them 

and sending his report in this regard. 
7. List the matter for further consideration on 04.05.2023.” 

Leese 

2, Now, take further notice that the above matter will be listed for further consideration 

before the Hon'ble Tribunal on 04" May. 2023. at Faridkot House, Copernicus Marg, New 

Delhi-110001 through physical hearing (with hydrid option). when you may appear before the 

Hon*ble Tribunal eitherin person or byse pleader duly instructed, and fileresponses/replies, as 

per directions of the Hon‘ble Tribunal vide Onder dated 17.04.2023. 

Be Take further notice that In default of your appearance on the date above mentioned, the 

said Application will be heard and determined in your absence, 

4. Given under my hand aid the seal of this Tribunal, on this 24" April, 2023; 

Note: (For Orders, Cause Lists -& other information, please visit our website 

wu. greeniribunal, gov. in) 
nA v\4\7° 7 

a mot = <> 

Consultant AGNES
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« 
Item No.1 t (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, AT NEW DELHI 

(Through Physical Hearing with Hybrid VC Option) 

Original Application No,532/2022 

Rajveer ... Applicant 

Versus 

Govt. of NCT of Dethi & Ors. ... Respondents 

Date of hearing: 17.04.2023 

CORAM: HON "BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: None. 

Respondent: Ms. Sakshi Popli, Advocate for DPCC 

Application is registered based on a Letter Petition received by Post. 

ORDER | bs 

1s The grievance in the present application is that factory number 2155 

situated in I Block of Narela Industrial area is illegally manufacturing 

prohibited plastic carry bags in. violation of environmental norms. The owner 

of the factory has staked bags containing plastic granules in the front and 

prohibited plastic bags manufactured in the back portion. 

2. Vide order dated 02.09.2022 this Tribunal constituted a Joint 

Committee with direction to submit its report which has been submitted vide 

email dated 14.12.2022. 

$: We have gone through the report of the Joint Committee and we find 

that on the one hand the DPCC had granted consent to operate to M/s 
  

  

Susheel Plastic vide consent order dated 06.10.2022 but on the other hand 

LS 

the DPCC issued show cause notice dated 16.11.2022 for ciosure/ 
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Ww 
QO. A. No. 532/2022 Rajveer Vs. Govt. of NCT of Delhi 

-2- 

environmental compensation to M/s Susheel Plastic, I-2142, DSIIDC, Narela 

Industrial Area, Delhi. 

4, In. view of the averments in the application and observations in the 

report of the Joint Committee, we consider it appropriate to have response of 

oe (1) Government of NCT of Delhi through Chief Secretary, Government of NCT 
a ae 

of Delhi, (2) Deputy Commissioner, (North) Delhi, (3) DPCC, (4) the Project 

  

Proponent- M/s Susheel Plastic, I-2142, DSIIDC, Narela Industrial Area, Delhi 

and (5) the Project Proponent-M/s Sumit Enterprises, I-2155, DSIDC, Narela 

Industrial Area, Delhi, who stand impleaded as respondents No. 1 to 5. 

5. The Registry is directed to prepare and attach memo of parties to the 

application and issue notices to respondents No. 1 to 5 requiring them to file 

their reply/response within 10 days at judicial-ngt@gov.in preferably in the form 

of searchable PDF/OCR Supported PDF and not in the form of Image PDF. 

6. Notice be served on Project Proponents- M/s Susheel Plastic and M/s 

Sumit Enterprises through the Member Secretary, DPCC and for this 
  

purpose notices issued to the Project Proponents be sent to the Member 
  

Secretary, DPCC by E-mail for getting service of the same effected on them ~ 
oe 

  

and sending his report in this regard. 
—_ 

t. List the matter for further consideration on 04.05.2023. 

8. In view of the facts and circumistance of the case, we consider personal 
eo a 2 

appearafice of Mr. Mohd. Arif, Senior Environmental Engineer, DPCC 

physically before this Tribunal on the next date of hearing to be essential for 
—— 

  

assisting this Tribunal in just and proper adjudication of the questions 

involved in the case and he is accordingly directed to remain present 

physically before this Tribunal on that date. 

9. A copy of this order along-with notices issued to the project 

proponents be sent to the Member Secretary, DPCC for requisite compliance 

  

—_ 

;
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(12) 

O. A. No. 532/2022 Rajveer Vs. Govt. of NCT of Delhi 
Gs 

for effecting service of notice on the project proponents and sending his 

report to this Tribunal and also for informing Mr. Mohd. Arif, Senior 

Environmental Engineer, DPCC for appearance before this Tribunal on the 

date fixed as directed. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

April 17 2023 
AG
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@ 

  — DELHI POLLUTION CONTROL COMMITTEE ' L iFE 
  

  

DPCC DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 
aaa STH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 gy 

ay” visit us at; hitp://dpce.dethizevt nic.in 

Lifestyle For 
Envicoment 

F. No. DPCC/CMC-V/OA-532/2022/ SS -S9 Dated:- Réel o4|.©0az3 

To, 

M/s Susheel Plastic, 

1-2142, DSUDC, 

Narela Industrial Area, 

Delhi-t 10040. 

Subject: Regar Hen"ble NGT A No. 5. in the matter “Rajveer V/s Govt. of NCT of 

Delhi” 

This refers to Hon'ble NGT Order dated 17.04.2023 (Copy Enclosed), opérative part of said order is as 

under: 

~ In view of the averments in the application and observations in the report of the Joint Committee, we 

consider it appropriate te have response of (1) Government of NCT of Dethi through Chief Secretary, 

Gevernmem of NCT of Delhi, (2) Deputy Commissioner, (North) Delhi, (3) DPCC, (4) the Project 

Praponent-M/s Sushvel Plastic, 1-242, DSUDC, Narela Industrial Area, Dethi and (3) the Project 

Praponent-M/s Sumit Enterprises, 1-21 35, DSHUDC, Narela Industrial Area, Delhi, who stand impleadsd as 

respondents No I ta 5”. 

“She Registry is dirécted to prepare and attach memo of parties to the application and issue notices to 

respondent No I to 5 requiring them to file their reply / response within 10 days at judicial-ngti@igov.in 

preferably in the form of searchable PDF/OCR Supported PDI-and not in the form of Image PDF.” 

“Notice be served on Project Propanents-M/s Susheel Plastic and Mis Sumit Enterprises through the 

Member Secretary, DPCC and for this purpose notices issued te the Project Proponents be sent to the 

Member Secretary, DPCC by E-mail for getting service of the same effected of them and sending his report 

ins this regard.” 

Notice No, NGT/Judicial/OA/532-2022/ received from Hon'ble NGT and Hon’ble NGT order 

dated 17.04.2023 are enclosed herewith for your perusal and necessary action. 

In view of above, you are requested to comply with order of Hon'ble NGT dated 17.04,2023in 

true letter and spirit. The notices along with order have also been mailed to, you on 26.04 2023. 

This issues with the approval of comperent authority. DPCC. 

Copy to: 
|. Master File, CMC-V 

a/ 
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ff. 

“By Email” 
National Green Tribunal 

Faridket House, Copernicus Marg, 
New Deihi-110001 

No. NGT/JSudicial/OA/532-2022/ Dated: 24.04.2023 

Ty 

Member Secretary, 

Dethi Pollution Control Committee. 

Mahatma Gandhi Road, 

P and T Colony, P & 1! Colony. 
Civil Lines, Dethi, 110054, 

Email Address; msdpec.delhve@nic.in 

Sub: Service of Notice dated 24.04.2023 te Respondents (R-4 & R-5 as per Notice copy 

enclosed) in Original Application No. 532/2022 titled “Rajveer Vs. Govt. of NCT of Dethi & 

Ors.”-reg. 

Sir, 

The aforesaid applicution was listed before the Honble Tribunal on 17.04.2025, when the 
Hon ble Tribunal inter-alia passed the following order (reproduced relevant extracts only)= 

“6. Notice be served en Project Proponents- M/s Susheel Plastic and M/s Sumit 
Enterprises through the Member Secretary, DPCC and for this purpose notices 
issued to the Project Proponents be sent to the Member Secretary. DPCC by E- 
mail for getting service of the same effected on them and sending his report in 
this regard. 

7. List the matter for further consideration on 04.05.2023.” 
LI, 

ln pursuance of the order dated 17.04.2023 passed by Hon'ble Tribunal. notice dated 

24.04.2023. is enclosed with the request to serve the notice to Respondents (R-4-& R-5 as per 

Notice copy enclosed) and send the service report. 

With regards 

OT. os 
Consultant (Judicial), 

National Green Tribunal 

Enct: As stated above, 
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1 “BY EMAIL ™ ) 
BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

ORIGINAL APPLICATION NO. 532 OF 2022 

‘ RAJVEER Vs GOVT. OF NCT OF DELHI & ORS, 
Q 

1. Government of NCT of Delhi through Chief Secretary, 
Government of New Dethi, 
Dethi Secretariat. [P Estate. New Deihi-1 19002 
Email Address: esdelhi@nic.in (RESPONDENT NO.1) 

2. Deputy Commissioner, (North) Delhi 
Rooin No-1. DM Office Complex,Alipur.Delhi-1 10036 
Email: denarth@nicin , (RESPONDENT NO.2) 

3. Dethi Pollution Control Committee, 
Mahatma Gandhi Road. | 
Pand T Colony, P&T Colony. 

Civil Lines, Delhi, 110054, 

mail Address: srscitdpec.delhi@Qnic.in/medpeedinic.in (RESPONDENT NO.3) 
4. M/s Susheel Plastic . 

(Project Proponent) 
1-242, DSHDC. Narela Industrial Area, Delhi (RESPONDENT NO.4) 

5. M/s Sumit Enterprises 

(Project Proponent) 

I-2155, DSHDC, Narela indystrial Area. Delhi (RESPONDENT NO.5) 
NOTICE . 

in 
Whereas the above titled Application was listed belorc ny ‘tribunal on 17,04.2023 (copy 

of order. petition and report are enclosed). when the Tribunal infer-alia passed the following 
order (reproduced relevant extracts only):- 

“4. In view of the ayerments in the application aud observations in the report 
of the Joint Committee, we consider it appropriate to have response of (1) 
Government of NCT of Delhi through Chief Secretary, Government of NCT 
of Delhi, (2) Deputy Commissioner, (North) Delhi, (3) DPCC, (4) the Project 
Proponent- M/s Susheel Plastic. 1-2142. DSINDC, Narela Industrial Area, 
Delhi and (35) the Project Proponent-M/s Sumit Enterprises, 1-2154, DSUDC, 
Narela Industrial Area, Delhi. who stand impleaded as respondents No. 1 to 
§. 

5. The Registry is directed to prepare and attach memo of parties to the 
application and issue notices to respondents No. I to 5 requiring them to file 
their reply/response within 10 days at judicial-ngt@gov.in preferably in the 
form of searchable PDF/OCR Supported PDF and not in the form of Image 
PDF. 
6. Notice be served on Project Proponents- M/s Sasheel Plastic and Mis 

Sumit Enterprises through the Member Seerctary, DPCC and for this 
purpose notices issued to the Praject Proponents be sent to the Member 
Sceretary, DPCCO by E-mail for getiing service of the same effected on them 
and sending his report in this regard. 

7, List the matter for further consideration on 04,05.2023." 
Lek, 

2: Now. take farther notice that ihe above matter will be listed for further consideration 

before the Hon’*ble Tribunal On 04" May, 2023. at Faridkot Mouse, Copernicus Marg. New 
Dethi-110001 through physical hearing (with bybrid option). when vou niay appear before the 

Hon’ble Tribtinal either in person. or by a pleadsr duly instructed, and file responses/replies. as 

per directions ofthe Hon'ble Tribunal vide Order dated 17.04.2023, . 

3: Take further notice that in-default of xour appearance on the dare above mentioned. the 

said Apptication will be heard.and determined is your absence. 

4. Given under my hand and the seal of this Trebunal, on this 24!" April, 2023. 

Note: (For Orders. Cause Lists & other information, please visit our website 

wen ereeuribunal eavin) 4 
1 

y\y\ 
Bale. 

Consultant (Judigial), NGT 

teow i) ] 
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item No.4 (Court No. 2) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, AT NEW DELHI 

(Through Physical Hearing with Hybrid VC Optien) 

Original Application No.532/2022 

Rajveer . Applicant 

Versus 

Govt..of NCT of Delhi & Ors: .. Respondents 

Date‘of hearing: 17.04.2023 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’ BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: None. ‘ 

Respondent: Ms. Sakshi Popli, Advocate for DPCC 

Application is registered based on a Letter Petition received by Post. 

ORDER 
, 

1. The «grievance in the present application is that factory number 2155 

situated in I Block of Narela Industrial area is illegally manufacturing 

prohibited plastic carry bags in violation of environmental norms. The owner 

of the factory has staked begs containing plashe grangles in the front and 

prohibited plastic bags manufactured in the back portion. 

2. Vide orcer dated 02-09.2022 this Tribunal constituted a Joint 

Coniniittee with direction to submit its repart which has been submitted vide 

email dated 14.12.2022. 

Km We have gone through the report of the Join: Committee and we find 

that of the one hand the OPCC had granted caensent to operate to M/s 

Susheel Plastic vide consent order dated 06.10.2022 but on the other hand 

the DPCC issued show cause notice dated 16.11.2022 for closurc/
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O. A. No. 532/2022 Rajveer Vs. Govt. of NCT of Dethi 
2 

environmental compensation to M/s Susheel Plastic; I-2142, DSIIDC, Narela 

Industrial Area, Delhi. 

4. In view of the averments in the application and observations in the 

report of the Joint Committee, we consider it appropriate to have résponse of 

(1) Government of NCT of Delhi through Chief Secretary, Gavernment of NCT 

of Delhi, (2) Deputy Commissioner, (Nerth) Delhi, (3) DPCC, (4) the Project 

Proponent- M/s Susheel Plastic, 1-2142, DSUDC, Narela Industrial Area, Delhi 

and (5) the Project Proponent-M/s Sumit Enterprises, 1-2155, DSHDC, Narela 

Industrial Area, Delhi, who stand iaipleacded as respondents No. 1 to 5. 

5: The Registry is directed te prepare and attach memo of parties to the 

application anc issue notices to respondents No, | to 5 requiring them to file 

their reply/response within 10 days at judicigl-ngt@pov.in preferably in the form 

of searchabic PDF /OCR Supported PDO and not in the form of Image PDF. 

6: Notice be served on Project Proponents- M/s Susheel Plastic and M/s 

Sumit Bnterprises through the Member Secretary, DPCC and for this 

purpose notices fusuied: to the Preject Proponents be sent to the Member 

Secretary, BPCC by E-nrail for getting service of the same effected on them 

and sending his report in this regard. 

7. List {he matter for further consideration on 04.05.2023. 

8, In view of the facts and circumstance of the case, we consider personal 

appearance of Mr. Mohd. Arif, Senior Environmental Engineer, DPCC 
’ 

physically betore this Tribunal on the next date of hearing to be essential for 

assisting, this Tribunal in just end proper adjudication of the questions 

involved in the casé and hie is accordingly dirceled to remaim present 

physieally before this Tribaaal on that date. 

= A copy of this order along-with notices issued to the project 

proponents be sent to the Member Secretary, DPCC for requisite compliance 

et
s ?
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O.A. No. 532/2022 Rajveer Vs. Govt. of NCT of Delhi 
<3- 

for effecting service of notice on the project proponents and sending his 

report to this Tribunal and also for informing Mr. Mohd. Arif, Senior 

Environmental Engineer, DPCC for appearance before this. Tribunal on the 

date fixed as directed. 

Arun Kumar Tyagi, JM 

Dr: Afroz Ahmad, EM 

April 17 2023 
AG
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promensen0 (o>) 4) 
By Speed Post 

  

DELHI POLLUTION CONTROL COMMITTEE 
oo DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI) 

1* Floor, E Block, Vikas Bhawan-II. Upper Bela Road, Civil Lines, Delhi-110054 

visit us at : http://dpec.delhigovt.nie.in 
poh 

F. No. DPCC/CMC-V/OA-532/2022/"F-6 36-7 Dated; 16 | 1'/<®22 

To, 

Prneygea ail Gl 
M/s Susheel Plastic, (Back side) . 
[-2142, DSIIDC, Narela Industrial 
Area, Dethi-110040 

  

      

  

Subject: Show Cause Notice for Environmental Damages Compensation-reg. 

And whereas, you. M/s Susheel Plastic, (Back side) ,1-2142, DSIIDC, Narela Industrial Area, 
Dethi-110040 (hereinafier referred as the addressee) is engaged in the activity of plastic carry bags less 
than 75 microns and manufacturing of plastic granules using scrup & plastic waste without washing 
activity. 

And whereas, an inspection of the unit was conducted on 14.10.2022 and the observations/deficiencies 
found during inspection are as [ollows:- 

1. Unit found operational and engaged in the activity of plastic carry bags less than 75 microns and 
manufacturing of plastic granules using scrap & plastic waste without washing activity. 

2. Proper channelization for controlling air pollution instailed and working properly. 
3. One tonne of plastic carry bags (40 bags * 25 kg) were seized at spot in the presence of Delhi 

Police, DPCC & Revenue Officials and were kept in safe custody in SDM (Narela),Naya Bans 
office 

And whereas, as per the Hon*ble NGT Orders in respect of Polluter Pays Principal. a policy has been 
framed by the DPCC to decide the Environmental Compensation amount to damage the environment 
and same has been uploaded on DPCC website. 

Now, therefore, the Competent Authority in Delhi Pollution Control Committee has decided why not the 
Environmental Damages Compensation of Rs. 9.00 000 /- (Rupees Nine Lacs only) should be levied 
upon you (the addressee unit). 

Your reply, (if any) along with supporting documents, should reach this office within 15 days from the 
date of issue of this notice. In case of failure, it will be presumed that you have nothing to say in this 
regard and the aforementioned proposed EDC shall be levied upon you/ confirmed without any further 
reference in this regard. 

o~ 

/ \ 
| } 

SEER ae We-v- 

Copy to; 

1, Master File.
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(® By Speed Post 

DELHI POLLUTION CONTROL COMMITTEE 
1" Floor, E-Block. Vikas Bhawan-l. Upper Bela Road, Civil Lines, Delhi-1 10054 

Visit us at : http://dpee.delhigovt.nic.in | o 

  

    {==4 
Ff. No. DPCC/CMC-V/OA-532/2022/ “7-6 $5 — 57 Dated: 16) 11) 202 

Subject: Show Cause Notice for Closure u/s 5 of EP Act 1986, read along with PWM Rules, 2016 as amended to date. 

Whereas, the Plastic Waste (Management and Handling) Rules, 2016 published by the Government of India in the 
erstwhile Ministry of Environment and Forests, as amended from time (o time, provided a regulatory frame work for 
management of plastic waste generated in the country. 

And Whereas, to implement these rules more effectively and to give thrust on plastic waste minimization, source 

s¢gregation, recycling, involving waste pickers, recyclers and waste processors in collection of plastic waste fraction either 

from households or any other source of its generation or intermediate material recovery facility and adopt polluter’s pay 

principle for the sustainability of the waste management system, the Central Government reviewed the existing rules. 

And Whereas, The Form-I as prescribed in Rule 13(2) is for Registration for Producers (carry bags / plastic sheet or like 

/cover made of plastic sheet /multi-layered packaging) or Brand Owners. 

And Whereas, The Form-Il as preserited in Rule 13(3) is for Registration of Processing or Recycling of Plastic Waste units. 

And Whereas, The Form-II as prescribed in Rule 13(4) ts for registration for manufacturers of Plastic Raw Materials units 

And whereas, you, M/s Susheel Plastic, 1-2142, DSHDC, Narcla Judustrial Area, Deihi-110040 (Back 

side) (hereinafter referred as the addressee) is engaged in the activity of plastic carry bags less than 75 microns and 
manufacturing of plastic granules using scrap & plastic waste without washing activity, 

And whereas, an inspection of the unit was conducted on 14.10.2022 and the observations/deficiencies found during 

inspection are as follows:- 

1. Unit found operational and engaged in the activity of plastic carry bags less than 75 microns and manufacturing of 

plastic granules using scrap & plastic waste without washing activity, 
2, Proper channelization for controlling air pollution installed and working properly. 
3, One tonne of plastic carry bags (40 bags * 25 kg) were seized at spot in the presence of Delhi Police, DPCC & Revenue 

Officials and were kept in safe custody in SDM (Narela).Naya Bans office 

And whereas, your case was taken up by the Competent Authority in Delhi Pollution Control Committee and decided to issue 

Show cause notice for Closure u/s of EP Act, 1986 read along with PWM Rules, 2016-as amended to date . Now therefore 

in exercise of powers conferred upon it, under the provisions of said acts as amended to date, hereby issue the following 

directions: 

That you (the addressee) shall close your unit with immediate effect. 

‘That the concerned Sub-Divisional Magistrate shail ensure effective closure of the said unit with immediate effect, 

‘That the concemed authority in Tata Power Delhi Distribution Linvited (TPDDL) shall disconnect the ¢lectricity/power 

supply of the said unit with immediate effect. 

4. That the concerned authority in DSIIDC shall disconnect the water supply connection of the said unit with immediate 

effect. 
S. That the concerned authority in MCD shall cancel the permission/licesse (if any) for the operation of the said unit with 

immediate effect, 

e
e
e
 

Hence by way of this notice, vou are hereby given an opportunity to submit your reply as to why the aforesaid proposed 

directions should not be confirmed. Your reply should reach to this office vathin 15 days from date of service of this notice, 

failing which it shail be assumed that you have nothing to say in this regard and the DPCC shall be free to take-action as 

proposed above. This may also be treated as an opportunity of being heard, 

This issues’as per the approval of the Competent Authority, Delhi Pollution Control Committee. ( \ 

ae —SPRFEMC-V 

To. 

M/s Susheel Plastic, 
1-2142, (Back side) 

DSIDC, Narela hidustvial Area, 
Dethi- 110040 en 

Copy to: Master Pile. CMC-¥ 
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